493 Inhuman Treatment
of Harijans in Andhra (C.A.)

MR. SPEAKER: In spite of my ap-
peal, if hon. Members shout I can-
not help it. I will give you time, I
said. Let the Home Minister collect
the information. If every hon. Mem-
ber wants to get up and say some-
thing, how can I control the House?
I would appeal for your cooperation.
I am telling you that I am going to
give some time for discussion. Even
after that you wanted to say some-
thing.

SHRI SHEO NARAIN: I have given
notice of my name to the office. My
name is not there and only four
names have been included.

MR. SPEAKER: There must be
some limit. Even for Shri Sheo
Narain there must be a limit. Other-
wise it is impossible to carry on like
this. The point now is, where will it
lead us? I know hon. friends want
to associate themselves. It is some
norrible incident that has taken place.
They want to ask some question or
information about the matter. They
want to associate their party 4nd
themselves and all that. But then
where will it lead us? There is no
question of party here. Everybody
is horrified at the things that have
taken place.

SHRI H. N. MUKERJEE rose—

MR. SPEAKER: I am expressing
this on behalf of the whole House.
My point is this. Some hon. Members
want to make certain suggestions, like
Shri H. N. Mukerjee, Shri Kundu,
Shri Sheo Narain, Shri Ram Charan
Shri Sharma and Shri Banerjee.

SHRI H. N. MUKERJEE: I am in-
terested about the House and certain
matters.

’

MR. SPEAKER: Later on I shall
see.

SHRI H. N. MUKERJEE: In regard
to this also.

MR. SPEAKER: Let me see. All of
you want to make suggestiong about
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this matter Mr. Kundu wants to
say something. Mr, Sharma and other
people want to say something I have
no objection. (Interruption). 1lif 1
allow Shri Mukerjee others will want
to say something. Shri Mukerjee is a
senior member and Deputy Leader of
a party and I have very great respect
for him. My difficulty jis this. Once
it begins, where will it stop? If
somebody can suggest, if one or two
leaders can suggest a way, I have no
objection.

SHRI NAMBIAR (Tirucherappalli):
Let us have a discussion,

MR. SPEAKER: That is what I say.
Even Shri Hiren Mukerjee can parti-
cipate in that discussion. I will al-
low it, but only after the information
is collected by the Home Minister.

OF WA qq©q : § W S0
LG U S

=t <fa v ITF o g Aford

MR. SPEAKER: When I am re-
questing a senior Member like Shri
Hiren Mukerjee to sit down—he has
been in this House for perhaps 15
years and he is the Deputy Leader of
a Party—would it be proper for
others to stand up and raise it again
and again? It is admitted by all that
what has happened is horrible. 1
will certainly allow g discussion, but
after information has been collected.
The gravity of the situation is under-
stood by all the Members of the
House. But the discussion can take
place only later, after information has
been collected. Now, Papers to be
laid on the Table.

—
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495 Re. Question of

222 R Efaa™ # a1 105 F T
AH FSFZAT §, T IAFT IO F
ar §B WY F3

MR. SPEAKER: The point is this.
After the Calling Attention Notice is
over, I have called Papers to be laid
on the Table. In between, how does
a point of order rise in g vacuum?

Nt wg feey 0 F mTol faoia
FIgaT § 1

MR. SPEAKER: On what?

it wg foamd: & 70 @ E
g Rt frdw g gaw gardy shwar
F aix ¥ faar gar g e oo
¥ qepTe a1g, AT FW AH!1 97T A
gy, ar fasarfasi &1 qatq AL |
& wodwi ¥ af AW qF
at omrqwr i atfgr,  wniasE
Frfer

MR. SPEAKER: How can you do it
in a vacuum? Under which rule?

st Wy femd: w9 LA 2( 6)
afay | wan fmar g & 65 ¢
“questions involving breach of privi-
lege”

& qor Qe F A A1 WE

MR. SPEAKER: The question of
privilege is not before the House at
all.

ot wq fomy o &7 2@T § 0 K
afga & 78 a1 @ g & Ania
ARATE !

MR. SPEAKER: So many Members
have given notice of privilege motions,
Calling Attention and adjournment
motions. If everyone of them seek
my permission to raise it in the House,
I do not know where it will lead to
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ot wy fowd - & Afcw § aff
LU B

MR. SPEAKER: Even then he is
raising it in the House.

ot wy fomd : & gafad 7€ vor
®E | @ & 719 ¥4 I
gfd | & sowt Atiew T Trgar §
QT ATHAT 99 II(6dT g7 a9 g9
FEATATAT & HTATC 9 | § roriey F
famga adf wram ¢ wad & afeq ¥
13 a1 AT @ w1 OfFT | g agt
1 forem 7 wfpard &+ w19 g1 @AY
St & fad arigas fagra dag,
faad fo o ag dae 7 931 g1 W
HAT A AT FaTT 7 E IV AR A
xSRI g | S g 115 §
sad it faargat § awt wa Afad

SHRI R. D. BHANDARE (Bombay
Central): What is he talking about?
What is the subject?

MR. SPEAKER:
know it.

I myself do not

ot 7 fowrd © F ANTERT wEAT
g fr a7 "t 7R TaqeaTE FQ@ §
a1 g foa St F AT FT A,
gt a1 1T T HAT O 115 K
wiq ag fagwm faar &

MR. SPEAKER: Will you kindly
give me at least one minute? Will
you all kindly sit down? So far as
privilege motion is concerned, I enti-
rely agree that every member has
the right to give notice of g privilege
motion. But, then, I do take some
time to consider them ang give my
decision.

sit wy fomdy : firfardor fear mr &1
& arer-srdaw ¥ gt o g )\ Frferdror
A AT weT &1 AT g where 4



497 Re. Question of

MR. SPEAKER: I understand your
difficulty. You have given notice of
a privilege motion that a Minister
has not given correct information,

ot wy fm : ag WY 2 “3fe-
T fradifen @iz’ |

MR. SPEAKER: Yes, incorrect in-
formation or deliberately misleading
the House. I do not mind your using
that term—deliberately  misleading
the House or giving wrong informa-
tion, according to you. It may be so.
But what is the method of raising
this? That is your point. Now the
Budget demand of the Home Ministry
is going on and it will be voted at
4. Oclock. Then the Demands of
the Defence Ministry will be taken
up. You can certainly censure the
Government. Of course, every party
or every member has the right of
raising the question of privilege.

st ag foryr : 7w ffadsr @
ATAAT &1 & H19¥ Y ATIGAA ATGAT
g R &% ¥ aw v dfwy

MR. SPEAKER: My difficulty is
this. If Shri Madhu Limaye can get
up and formulate his own opinion ¢n
any topic, however important it may
be, tomorrow how can I prevent
another. Member from doing the same
thing in respect of another subject?

it we frey : F A7 IowT AA-

- WA ATGATE | AT qA ATF FL| AT

uF ITe IS A A 71 # fafe frfasre

AR AR AT FEE ) A A

F9q AMIAT AT § | HeqSA FT A
fRw 115 & va=r g 2fEy -

“A member wishing to point out
any mistake or inaccuracy in a
statement made by a Minister or
any other member shall, before
referring the matter in the House,
write to the Speaker, pointing out
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the particulars of the mistake or
inaccuracy and seek his permis
sion to raise the matter in the
House.”

® oTE aa g gEd shew
7 8 frad “fqadech faeehfer
e’ g

MR. SPEAKER: But has he com-
plied with this direction—securing the
permission of the Speaker?

it 7y fem® w9 {9 afwaniEr
ffacw ¥ I g@d wfwar qaars w€
2, 39 1 =1q Ay |

MR. SPEAKER: But what is it that

I am expected to do?

st vy femdr . § Fa1 w[uEwA
TN W g, FAF A I 0F e &
g7 @fqd | 115 g Wede &
arx # g1 FfeT o1 fFatesi fag-
difen edzqz" g s F AT A FAr §
RGN - B (SO (£ Ca Sf¥zw
F1q83 1153y | 37 a2 fomr gar
fe (saawm) =t g1 g | A9
93 g §, weqgw AE FE &, AR
fRrgear o &1 S A -

“The House may treat the

making of a deliberately mislead-
ing statement as a contempt.”

7% § Fga1 argar g 5 owew
faota 3 arfed i o Afeewree T &
fe “Sfaatedt fameifen =i’ §
gafad ag faqrtasr 1 gor a8 9911
v ag ov o™ & fay qa1< g
AfFT o7 T WA @ 5 a1 7@ AW
g3 F1 Feafay ¥ a1y ¥ qawrg fear
™ g, qEAY FT JZEHT F& A
ARIRAT FAT gy i  gawr115 &
qgT I5T%: AT dfaw F¥ 9T 105 F
aga fadtarfasTe & gw So18 | TER
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ark g 71 forg 1 wrfegd | o W
w19 a8 Fgq &, faqarfasre #1 geqg
WA F AT AT EF AT R GAE
7z “Sfvateet  fawehfenr @iz’
& &, AT H115 7 98T Afew 2 wwar
g, AT ofF aF gaFT gaar A Qar g,
gk faa aniens fagra @
SERCIR KL U ol

12.55 hrs.
PAPERS LAID ON THE TABLE

LETTER FROM PRESIDENT, BHARAT
SEWAK SAMAJ

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
I beg to lay on the Table, in pursu-
ance of an assurance given on the
22nd March, 1968,  during Half-an-
Hour discussion regarding Bharat
Sewak Samaj, a copy of letter No.
BSS|PAC|68 dated the 21st March,
1968 from  the President, Bharat
Sewak Samaj, New Delhi addressed
to the Minister of Food and Agricul-
ture. [Placed in Library. See No.
LT-636/68].

REVIEW ON WORKING OF DURGAPUR
ProJECTS LIMITED AND ANNUAL
REPORT

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
I beg to lay on the Table: —

(1) Review by the Government
on the working of the Durgapur
Projects Limited, Calcutta, for the
year 1966-67, under sub-section
(3) of section 619A of the Com-
panies Act, 1956 read with clause
(c) (iv) of the Proclamation dated
the 20th February, 1968, issued by
the President in relation to the
State of West Bengal.
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(2) A copy of the Annual Re-
port of the Durgapur Projects
Nimited, Calcutta, for 'the year
1966-67 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library. See No, LT-
637/68].

NOTIFICATIONS UNDER ESSENTIAL Com-

MoprTiEs AcTt  AND  UTrar PRADESH

Krisui UTpADAN MANDI (AMENDMENT
AND VALIDATION) ORDINANCE.

SHRI M. S. GURUPADASWAMY:
On behalf of Shri. Annasahib Shinde,
I beg to lay on the Table:

(1) A copy each of the follow-
ing Notifications under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955:—

(i) The Roller Mills Wheat
Products  (Price Control)
Amendment Order, 1968, pub-
lished in Notification No. G.S.R.
571 in Gazette of India dated
the 18th March, 1968.

(ii) The Delhi Roller Mills
Wheat Products (Ex-mill and
Retail) Price Control (Amend-
ment) Order, 1968, published in
Notification No. G.S.R. 572 in
Gazette of India dated the 18th
March, 1968.

[Placed in Library. See No. LT-
638(68].

(2) A copy of the Uttar Pra-
desh Krishi Utpadan Mandi
(Amendment ang Validation) Or-
dinance, 1968 (Uttar Pradesh Or-
dinance No. V of 1968) promul-
gated by the Governor of Uttar
Pradesh on the 15th February,
1968, under article 213(2)(a) of
the Constitution read with clause
(¢)(iv) of the Proclamation dated
the 25th February, 1968, issued by
the President in relation to the
State of Uttar Pradesh (Hindi and
English versions). [Placed in
Library. See No. LT-839/68].



